153 Re. Disc. on Prices
of sugarcane & gur
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SHRI SURJIT SINGH BARNALA : ]
have no vbjcction to @ discumion taking
place. Time can be given.

SHRI SHYAMMANDAN MISHRA:
(Uluberia} @ “Uhere are ibree ways to
satisly the Members on this isue—one is
ithat the Government should find time for
two hours tomorrow for a discussion on the
statcment to be made by the hon. Minister,
1 do not think that there is anything
coming in the way of such a discussing
being permitted tomorrow. Aficr all the
business of the House s transacted,
we can discuss this problem. Secondly,
if the Government is oot prepared to do
that and the hon. Miniswer is engaged
otherwise, than the Government should be
prepared to extend the Housc for one day
anly for the discussion of this subject.

The third course that can be adopted
is that the Rusiness Advisory Commultee
should <it this afiernoon and sireamline
the discustion 1o be aken up tomorTow,
‘We can take out eeriain things from the
Agen:la and include this subject for a dis-
cussion  tomorrow.  These are the three
eourses open €0 the Houte and one of them
ean be adapted.

SHRI PURNA SINHA (Terpur)
Mr. Speaker, Sir, time capsule has
been uncarthed and it has already been
ripped open and contents have been found
out and inventories have been prepared.
Certain  itemns were shown to the pres.
Can the press know much before Parlia-
ment can knew it 7 It was Parliament
which got it unearthed and it must have the
first chance to know the contents.  Are
wou going to ask the Minister to disclose
the contents of the time capsule to Parlia-
ment hefore the Howse adjourns. We
want a categorical statement fomormow,

MR. SPEAKER : The Minister is not
here. The Minister for Parliamentary
Affairs wants to say something.
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SHRISAUGATAROY Ona point of
order.  There was half an bour discussion
onsugar ind and wh b d:: o
takes place Ministers are expected to eeme
prepared with policy statrments and other
infurmation as 30 that Members
have raise the matters again. The lion,
Minister Bhanu Pratap Singh did net
come prepared with a1 palicy statement.
Se 1 request the Ministers  through
you that in future when they come for dis-
cussion they should come red with
lfacts and figures and policy statements,

1256 brr,

PAPERS LAID ON THE TABLE

ACCCUKT SOP AMIMAL WELFARE Poamp,
Manras FOR 197376, Review  axp
Axsuar RerorT ofF Kreaia Acpo-
InpusTRiEs  CompomaTion L. pom
1975-76; Axvuar Reromts (Hmor) or
Oriaa  Acko-Ikousteies  Comrcmartion
ror (068-60 AND1g6g-70 & STATEMENTE,

THE MINISTER OF AGRICUL-
TURE AND [RRIGATION (SHRI
SURJIT SINGH BARNALA) : I beg 10
lay on the Table :—

(1) A copv of the Certifed Accounis
(Hindi and English versions) of the Animal
Wellare Board, Madras, lor the year
76 and the Audit Repart thereon
the suberule {4} of Rule, 24 of the
Welfare Board (Administration) Rules.
{Placed in library.  See Wo. LT-

1964,
142fif79].

1
SHRI EKANWAR LAL GUPTA
(Delhi Sadar' : | want 1o move & formal
maotion that the siting  tcmorrew ke
extended by two hours for this discussion.
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(2) A copy each of the following papers
under sub-section (1) of mu‘unmgv;k of
the Companies Act, 1956 1—

(a) (i) Review (Hindi and Engliah
versions) by the Government on the work-
ing of the Kerala Agro-Industrics Corpora
tion Limited, Trivandrum, for the year
‘ug75-78

(i} Annual Report of th: Kerala Agro-
Industries Corporation  Limited. Tri-
vandrum. for the year 1975-76 aloagwith
the Auditsd Accounts and the comments
of the Comptroller and Auditer Generali
thereon. [Placed én library. [ See No.

LT-1427/77)

(b) Annual Report {Hindi® wersion} of
the Orissa Agro-Industries Corporation
Limited, Cuttack, for the vear 1568-6g
alongwith the Audited Accounts and the
eomments of the Comptroller and Auditor
General thercon.

{c) Annual Report (Hindi® version )
of the Ozima Agro-Induurics Corporation
Limited, Cutuack for the year ng?v:lo
along with the Audited \ecounis an the
comment of the Comptrnller and Auditor
General the reon.  [Placed in Jibrary. Ser
“o. LT-1428/77)-

{3) A statem-nt {Hindi and English
vemions) explaining ‘reason for not laying
simultancowly the Hindi version of the
Repoart meotjoned at 2'a (i) abave.

(4} Tw> vatements (Hindi and English
o) i for delay ia!aﬁ:g
h s mentioned a: (2){a), (b} a
;c\t r:m. [Placed in library. See No.
LTt 4¢Bj7;-[.

PROF. P. G MAVALANKAR
{Gminnpr} : I want to make and
observation with regard o the papers laid
on the Table of the House ; I have sought
your permission 1O raiar this matter with
particular reference to itrm 3, 7 and B in
today's list of business, Papers, state-
nenls, FEpOTIsCic, are bring laid by various
Ministers and I have purpusely notsoughe
your permimion so far to raise certain
objections.  But now that we are coming
1o the close of the present sgaion, 1 thought
1 shall invite the attention of the House
1o som= important matters,  You will be
pleased to recall that a number of impor-
fant stalem=nts, reporis, reviews clc.
cowering the activities of the government
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and public corporations for which the
qu-Ernmznt of Iadia are res-
ponsible through various Ministries are
being laid before the House. This practice
though followed siricdly and lecrniﬂﬂy
in cffcct and in spirit the purpose s Jost
if they are laid 4 late as 4 or 6 years alter
they were supposed to have been laid.
For exampie, the Minister of Agriculiure
is laying on the Table of the House today
the Hindi version of the annual report of
the Orina Agro-Industries  Corporation
for the year 1968-66 I know that, fortu-
natcly, there is & committee for papers
laid oni the table of the House which will
look into all these cases and T am just now
nat on that question. My point is that i
Ministers bring before the House reporus
of activities years later, they just go in a
routine way ; the marter is referred to the
committee and it makes a repart.  But
the purposc of kecping vigilance and the
right of interrogating the government are
being denicd to us, Therefore, my request
to you is this. You will see 3 footmote
which says that the English versions of the
reports for 1968-64 and 1959-70 weree laid
o8the Table of th= Howe on 28th October,
1976, and the mere tramlation into Hindi
had takem one year and two months
This is something unpardonable: even if
reasons are given they are unjustifiable
How can the government take : 4 moaths
for mere Hindi manslation of a report
which was laid already late by six vear ?

Now they take 14 months more tn lay
the Hindi translation. You can see how
thit very seriows procedure laid down over
a perind of years has been ridiculed and
made fun of by the laying of delaved o
parts.  Secondly, the reasons exaplaining
the delay are alio being laid on the Table
by the Minister today.  He lays the report
and simultaneously lays the reasons for
delay. So, tomerrow 1 cannot raiv the
mawer. If I knew the reasons for  the
delay atleast a eouple of hours in advance,
if then there is a serious lapse, I can invite
the attention of the Howse to it with your
permission.  When bath are Jaid simwl-
tancously, nothing can br done. 1 you
agree, therefore, 1 suggest that the state-
ment giving reasoms for dealy in laviog
either the Hindi version or the original,
Engliuh venion eught te be circulated 1o
all members of Parliament at 7-30 or &
in the morning along with the list of busi-
new, 3o that we may study thase reasons,
If the delay iv ordinary and trchaical,
we will not waste the time of the House
by raising it here. But if it is a scriows
matter invelving accountability of a high
order, we will come s you before 1o
o'clock, take your permimion and raise
it in the House.

* Tne Eaglish versions of the reports were  Jaid on the table on the 28th October, 1976
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3 90 hru.
MIR. SPEAKER : T will look inte the
malter,

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :  Being the Chairman of the
Committee, [ want to make a submission.
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SHRI SURJIT SINGH BARNALA :

There are two 1 of reparts bring laid
today. Ome hy?f item z({s) “Review
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(Hindi & English versions) by Government
on the working of the ala
Industries Corporation for the yrar
1974-76"", There is not much delay in that
But my hon. friend is referring toitem 2(b)—
e A Y

o Industries ration Limited,
Cuttack, for the year 196865, But he
has not read out what follo «, viz., “along
with the audited accounts and the com-
ments of the Comptroller and Auditor
General thereon™,

All that has taken time, and that has
been explained,

MR. SPEAKER : The delay of nearly
q vears is too much,

SHRI KANWAR LAL GUPTA : The
Minister should not be allowed o explain
these reasons. It is for the Cummittee o
ace why delay has taken place.

SHRI SURJIT SINGH BARNALA :
It was only mentioned that it was a report,
“‘along with the Audited Accounts and the
commenis of the Comprrolier and Auditor
General thereon,"

MR. SPEAKER : Even then g vears'
delay is something unpardenable.  But of
course, you are ool responsible.  Some-
body else may be résponsible. At least
in future, theve reports should be placed
on the Table of the Housr as carly as
pussible.  The Auditor General must
have asked for the report carlier.

We will look into the matter and see how
we can expedite things. [f you can give
it in writing, we can see how it can be
stream-lined.

Awuvar Rerowr oF Namxar Proprenvimy
. Couxcic FoR 1970-77
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[Placed in library.  See No. LT-t429-77).
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) »
T beg to lay on the Table a copy each of



